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THE MINISTER OF STATE IN THE 
MINISTRY OF PARUAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI M.M JACOB): (a) and (b) Yes, Sir. 

The time limit tor submiltlllg statements 
of facts was axtended by Venna Com-
mission of Inquiry in view of several 
requests received from various quarters 
particularly concemed Government 
Oeparlments and officials. 
[English) 
lntroclucttan of Fa llachlnea In Poet 

Offices 
4035. SHRI HANNAN MOU.AH: Wtll 

1he Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether 1he Government propose 
to instal FAX mactW1es in post offices on 
eJCpelimelltal basis; 

(b) if so. 1he details thereof; and 
(c) 1he steps taken or proposed to be 

taken lor popularisation of EJedronic mail 
aervice? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI P.V. RANGAYYA NAIDU): 
(a) Ttwe is no such proposal at present. 

(b) Does not arise. 
(C) Eledrol ic mail has !'101 yet been 

intorduced. rr rsnsltllionJ 
Allged lrNgullrtlles In Project DINo-

-- on Cllllle. Meerut 
4036. SHRI SANTOSH KUMAR 

GANGWAR: Wil the Minister of AG-
RICUL TURE be pleased 10 state: 

(a) whelher several ca1e1 of lrre-
gularilies in Projed Directorate on Caale, 
Meenll ha'Wt been brouGht to 1he nolice 
of 1he Union Govenwnent. 

(b) if 10, the details thereof; and 
(C) the action taken by the Union 
~bnon? 

THE MINISTER OF STATE IN THE 
....sTAY OF AGRICULTURE (SHAI 
MUU.APPAU.. Y RAMACHANDRAN): (a) Y•. Sir. 

(b) The complaints relate to alleged 
in'egul8rill8s in 8X8CUiion of cMI WOib, 
tumilting of oflciat ~. &Me of 
oftidal Vllhide. eiC. 

(C) the compUiints on delailed ..,.. 

nation wete found to be untenable and 
without evidence. Consequently no furth-
er action was taken. 
(English} 
Conwralon of T1l1pi1one Exclwloei 
Into Electrofdc Excl-.lgla In Ortaa 

4037. SHRI SRIBAUAV PANIGRAHI. 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the total number of telephone ex-
changes in Orissa and the number out of 
them likely to be converted into electronic 
exchanges during 1991-92 and 1992-93 
and 

(b) the steps the Government propose 
to take to expand the telecommunication 
network in Orissa? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Ttwe are 
4n telephone exchanges in Orissa as 
on 31.7.1991. out of these 128 are likely 
to be converted into eledrolic ex-
changes during 1991-92 and about 100 
during 1992-93. 

(b) The broad proposal to expand the 
telacom network in Orissa te1ecom circle 
during 1991-92 envisage, installation/ex-
pansion of over 90 e1ectro1 lie exchanges 
with a ne1 addition of 11 770 exchange 
lines and pnwiding 9589 new telephone 
COIW..ctlol• ..........,., of Sublcriber 
TNnk Ulllllng -=-v to 50 places. 

......... ofRMrao.rd 
4038. SHRIMAn VASUNDHARA 

RAJE: Will the Miniller of WATER 
RESOURCES be pleeled to state: 

(a) whelher 1he GcMwnment propose 
to ... up • River Board 

(b) If 10. the details thereof Including 
the main objecli\lel of l8bing up of sud1 

~time by wtich SUCh Board is 
IJCely 10 be ... up? 

THE MINISTER OF WATER RE· 
SOURCES (SHRI VIOYACHAFWt 
SHUKLA): (a) to (c) A Statlment regard· 
lng tilling up of ... Board il attached· .,. .. _.... 

The ... SoenS Ad. .....ctld in 1956 
pnMdM tor •ltlllhmlnt of a nver 
board on a ,.quilt NCINed from the 
i ....... d GcMimrnlnl in lia behalf tor 
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advising in such matters like planning. 
regulation or de\-etopment of inter-State 
river or river valley or in a specified 
part thereof. 

The Functions envisaged for River 
Boards to be constituted under this Act 
.. as under: 

(a) advising the Governments in· 
terelltad on any matter conceming the 
regulation or development of any 
apecified inter-State river or river valley 
witiWI ils ... of operation and in par-
tic;ular. advising them in relation to the 
co-ordination of their activities with a 
view to resolve conflicts among them 
and to achieve rn8XImUI11 results in re-
spect of the measures under-taken by 
them in the inter-State river valley for 
the purpose of -

(i) Conservation, control and op-
timum utilisation of water re-
sources of the inter-State river; 

(ii) promotion and operation of 
schemes for irrigation, water 
supply or drainage; 

(iii) promotion and operation of 
schemes for the development 
of hydro-electric power; 

(iv) promotion and opefation of 
schemes for flood control; 

(v) promotion of afforestation and 
control of soil erosion; . 

(vi) promotion and control of navi-
gation; 

(vii) prevention of pollution of the 
waters of the inter-state river; 

(viii) such other matters as may be 
prescribed; 

(b) preparing scheme, including multi-
purpose schemes, for the purpose of 
ragulating or developing the inter-State 
river or river valley and advising the 
Governments interested to undertake 
IM88UI'8I for executing the scheme 
prepared by the Board; 

(c) Allocating among the Govern-
menta intare8ted the costs of executing 
~ ICheme prapared by the Board and 
of mairltainng any works undertalqm in 
.. 8HCUtion of the scheme; 

(d) Waletilng the progress of the 
....... lftiMtaken by the Govern-
menta intel.-ctt 

(e) any other matter which is supple-
mental, incidental or consequential to 
any of the above functions. 

In performing its functions under this 
Act, the Board is required to consult the 
Governments interested at all stages 
and endeavour to secure. as far as 
may be practicable, agreement among 
such Governments. 

Uptill now, River Boards Act, 1956, 
has not been operated upon because 
no request has been received from any 
State Government to this effect. 

4039. SHRI DAITATRAYA BANDARU: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of dowry deaths re-
ported during the last three years, year-
wise and State-wise; 

(b) the number of cases registetecl in 
this regard. year-wise and State-wise; 

(c) the number of persons convicted, 
year-wise and State-wise; and 

(d) the number of persons awarded 
death penalty. year-wise and State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARUAMENTARY 
AFFAIRS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI M.M. JACOB): (a) and 
(b) A Statement indicatil19 the State-
wise figures of dowry deaths raported 
during 1988, 1989 and 1990, is en-
c;lased. 

(c) end (d) The regisbation, irMistiga· 
tion and detec:.1ion of crime is the re-
sponsibility of the State Govenvnents. 
lnfonnalion regarding the number of 
persons conviclad and the number of 
persons awarded death penalty is not 
compiled by the Central Gcwenvnant 
agencies. 




